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17.2.2 Q06 Present: Hon 'ble Mr.K.V.Sachidan andan. 
Vice-Chairman 

The —applicants 	were 	initially 
appointed as Safaiwala on casual basis on 
different dates since 1989 but after serving 
a long period they were terminated in the 

t month of November, 1993/May 1994. The 
applicants approached this . Tribunal 

through O.A.Nos. 215 of 1998, 294 of 2001 
and 7 of 2002 which were disposed of on 
15.02.2001, 25.02.2002 and 12.06.2002 
respectively, with the direction to the 
respondents to consider the case . of the 
applicants for grant of temporary status. 
Vid e order dated 14.12.2002 the 
respondents were pleased to grant 

- 

	

	temporary status to the applicants but they 
were not engaged/ reengaged /appointed in 

[,,,conta. 



O.A.45/200 

c\ 'H 
Contd. 

17 .2.2006 	service by the responde ts on the ground of 
ban on recruitment. The said order is 
reproduced below:- 

• 	"GRANT OF TEMPORARY 
STATUS AS A CASUAL LABOURER AS 
PER HON'BLE CAT JUDGMENT 
ORDER DATED25FEB. 2002. 

1. 	please refer,  to Hon'blé CAT 
judgment/order dated 25 Feb 2002 
passed on O.A. No.294/2001. 
•2. 	In complianc6 with Hon'ble CAT 
judgment/order daed 25.Feb, 2002, 
you are hereby dranted temporary 
status as casual labourer as provided 
for An Govt, of India DOPT OM 

• 	No.510182/2/90-Estt(C) dated 10 Sept. 
• 	93. 

3. 	It is relevant.to  darify here that 
as per these Govt. brders the scheme 
for grant of temporary status as casual 

•  labour does not guarantee immediate 
regular employmenl. The employment 
as a casual labourer is made available 
to such an employee whenever thEstt 

•  needs to engage,. any, casual labourer 
for a job of casual nture in accord ànce 
with the provisions of these Govt. 
orders. You will çhus be provided 
employment as casUal labourer if the 
Stn HQ needs to engage casual; 
labourers for a work of casual nature. 
You will also be entitled to all the 

• 	 benefits 	which are admissible to a 
casual labourer ith a temporary 
status under the prdvisions of the Govt. 
orders dated 10 Sp 93 during the 
period of employment as a casual 
labourer with a' tethporary status. As 
regards the proviions under the 
scheme regarding pi1oviding two group 
D posts out of three posts being filed 
by direct recruitmnt to the casual 
labourers with tenporary status to 
employ on regular iasis, you will be 
considered alongwith other casual 
labourers with temporary status 
against such an earmarked quota at 
the time of filling of Group D posts by 
direct recruitment after the ban ion 
recruitment is Lifted, and the 
permission is grantd by the Govt. to 
fill the vacant posts." 

Contd. 
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	 O,A.45/2006 	

17 
Contd. 

17 .2.2006 	Mr.M.Chanda, learned counsel for 
the applicants has brought my attention to 
the judgment and order dated 30.6.05 in 
O.A.No.331 of 2004 wherein identical 
persons have been reengaged as casual 

labourer. The counsel for the applicants is 
also praying for a similar direction. 
However, he submitted that he will be 
satisfied if the applicants are given liberty 
to file comprehensive representation before 
the respondents within a time frame. Mr. A. 
K. CbaudhurI, Addi.. C.G.S.C. has no 
objection in this regard. I accordingly 
direct the applicants to file comprehensive 
representation within a period of two weeks 
the date of receipt of this order. if any such 
representation is filed by the applicants, 
the respondents shall dispose of the same 
on merit with reference to the judgment/ 
order dated 30.6.05 in O.A.No.331 of 2004 
within two months from the date of receipt 
of the representation. 

Application is disposed of as above at 
the admission stage itself. A4 4oSl- , 

Vice-Chairman 
Im 
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APPLIC,NT(S) 

VERSUS 
RESPOND,EI (S.) 

	

To 	 /
41 

4/1  
— -- 

- 

PleJse find hereuth a copy' of Jffierit/Order dated 

passed by th 	ench of this Hn'b1e Tribufl3l 

Ccnpr1Slg of Hon'hle Jl Shri 

• \i cCh a jr man 

in the above not 	case for information and necss'ry 

	

tion 9  ifany 	•.• 	 : 	 • 

Please acknowiedge receipt of the same. 	S  
By •der 

Enclo, : As above.. 	. 	. 	• 	
. 

(Cocy of too Tiq1fl3l 

	

AppllcatiOfl in L.a. 	SECTION OFFI.CER(JUDL). 
Dr

li 
Memo0No. 	•. 	

• 	d. 	 .,, 	 'o1 
Copy for Information to:. •.• 	 S 	 • 

	

Mr /s 	
jSr CGSC,Addl.CGSC. 

lVr

2  Go.AdvOtë .2 
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AMW$ 
HATt BgNM-i  

iginaLàPPLiCti0r N.O± T?J G 

l a) Name of the App1iant 
Respond ant V.'..Union of India & Ors. 
No.. of ppiiant(S) 	. 	 . 

Is the applicatOfl is the proper .form: Yes. 
whether nam4escr1Ptb0na addss ofe all the apers bo 

furnished In cause title 	Yes / yK4 
Has the application be du1 sid and verified 	

YS / 

Have the copies duly. sjed : Yes 	
. 	 / 

Have gffIjOflt number of copies, of the application baeñ fii&dYe,j-N.. 

Whether all the anneXUre 	05' o impleaded :— Yesf. 

8.. Whether 	ltthtnia'ton of ducomefltS in the Lang6go YII.' 

9. 1 ,-3s tho applicati°fl it, ih time  

10, *S the Vokatlatflama/M0m0  of appoar'Ce /uthoDiSat10n i 	ed:YdSii 

Is the pplicatiOfl by TPf or Rs5 
Has the application iS maitanable  

l• 11as the tipuned doig1nal dui at+4std be Lidd 	/1d 

14. 	tho loible cOpiS o the annexuea duly attsed fileq..Ye°. 

15 Has tht Index ofthedUC0mt5 been filed 
bearing full dresS of. the 

1.6. Has the 	eireO..flU 	L - . 	 - 

'. Yes/ 
by item 17 of the 

 Has the declatati0fl as r.muired 
Yes/-t 

 whether the relief sough for arises out of the 	rgle 
Yes ,,N.' I 

 Whether jrtrirfl ,lif is prayed for : 

it subpotted :YeS/Tø 
 Is OasC of.bndOflt0fl of deiQy is filedi5 

'21 'iether this Case ean 	e heard 	Sj.nglc 

 4fly other. pcind 	-. 
ScrU.flY with jnLtil of the $crutifly clerks 

 Result of the L arrQ- 
E $TM 

SECrI cN 	FI 	) . 	 . __ 
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IN THE CENTRALADMINISTRATIVE TRIUNAL 

(ITWAT4AT ffFNCH: CUWAHATI 

O.A. No. 	_____/2006 •. 

Md. Waited. All and others.. 
-va- 

Union of India & Ors. 

LIST OF DATFS AND SYNOPSIS OF THF APPLICATION 

[9) 	Applicants were irntall appoirted/ergeged as ! corservarc'T 
Safaewala on casual basis on ditterent dates since 1989 but alter 
serving a fairly long period they were ternuirated i1i the month of 
Noeniber 1993/ May 1994. 	. 

15.02.2001. 25.02.02, 12.06.02- 	Applicants 	approached 	Hnhle 	CAT.. 
Guwahati Bench through O.A. No. 215/98, 294/0, /02 which 
WP dpceo of or 5 fl2 fli 25 '2 02 12 'r 02 icp t-iri 
with the direction to the respondents to considjr case of the 
applicants for grant of temporary status. mext1Lre- 1 2 and 3) 

04M6.2002- Hon'ble Cauhati High Court disirdssed the WY (C)!No. 3174'2002 
filed by the Union of India & Ors. against the ordei dated 15.02.01 

£ i.l 	IT _'t.L. 	 .... 	 I 	 IA. 	 .._ ' A 
OL ulL, riOit ole irivuiL 	. 	 t.tflhieXU.ie- :.n 

14.12.2802- Repondith were piesed to grant tempora.ry! sttu to the 
applicants. hut they were not engaged/reengage/appointed in 
service '""i the respondents. 	. 	(Ar1nxure-4 Series) 

27.02.2004- Respondent Nc. 4 vide letter dated 27.02.04, it is informed to the 
arpRcant No. 1. 2 and 3 that the case of the wtficants will be 
considered as soon as the ban on recruitment will The lifted by the 
Government. . (Anicxurc 5' 

•30M6.2005- This Hon'hle Trihuna,i passed judgment md or4er  in O.A. No. 
331/2004, in case of sunuarly situated employees who were 
gruMect enporan sLatus on i L2 0 hui cnied reevgagen ev. on 
the pie of b"n or recrultirer+ In the s.id lucIg iPent it is 
specifically held that there are 16 vacancies j of conservancy 
safaiwala under the administrative control. of rcsidnd,ent 'Jo. 4. 

(Annexure- ) 

C3 4 ) 
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03J2.03 1 26.12.05- Applicants being highly aggrieved for non-consderatiqn of 
their eigagement/re_engagement/appofrkmet in servce served a 
Lawyer's Notice upon the Kesponaent N4 praying ineraiia their 
Inimediate reengagement. (mextre- 7 and 8) 

i.9.09.2005- Applicant No. 4 submitted representation to the Respord.ent No. 4, 
praying interaila his reengagement iii ser ice, 	•(Annexure-9) 

02122005- Respondents issued appo'intrnent letter to the simiialy situated 
employees in compliance with the directhn passed by tbis- Hon'bie 
Trikmal nn i1 	fl 	 in 0 A i\Tr 	i /fl1U th rwini 

-LppiRntb belrg srnu1 	 A 

331/04, approaching before this HonbI Tribunal fora direction 
upon the respondents for their reeng4ement in rcthiaining 12 

- 	 s A ,,. 	I a 	 rLt  

Hence this Original Appitcafton. 

Qfl,f(\ cruaalal- (,'. 
• si 	Ti 	111 	1' 	.1 	1 	 1. 	• 	 1 i. I nat me non ole 'purt oc pleaseu to curect me responuenrs toppomt/. re 

 
-  

enae the annilcants as conservancy safaiw:aia with inimediak effect in C7O 	fr 

prelerence to their jurdors already appointed in serice with all consequential 
ir hi4-if iii 	icht raf fh ek'ic1ep rt t-v 

:; ;;; ;° ; ;r1  ; ;; ;;; i; ;; 

£La 	 . 
fIV 'u 	LL.J. - 3 3 LU YV±U.tIL &Ut. 11 )11t&LLC' 	CILLMCCI n S t L 

Trihiuiai may deem fit and. proper. - 

Interim order prawd .for 

-- 	, —., 	- 	 -- 	II I ti_Lh 'CiL¼CLL.,y 'J 	L!LS 	'LL, ULE 	LS -' IY  LJL 	L:L'."V 
inteliw relieL - 

t 	That the Hon'hle ThIiunal he pleased to direct the respondents to consider 
the appli.canls as conservancy safaiwala as an inle.rim measure against the 
ø'i.2Fi-flcr 1/ %T'!flCi' flU (i 	(1(.24 nt - h% (1CflT.I 

2. 	That the Hon'bic Tribunal be pleased to observe that the pcnden.cy of this 
application sflafl not be a bar to appoint the wpllcarLt.s as cpnse.rvancv 

LISLIYV 
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IN THE CENTRAL ADMINISTRATIVE TFJBUNLL 

i . i,,..j  

An Appucaton under. Section 19 of the Adnunistrahve Tribunal Act. 1985) 

Title of the ease 	 CIA. 

Mr 'ahc LU1 arc Others 	 Applicrts 
- Versus - 

Union of Jndia & Others. 	 Kespondcm5. 

fNDEX 

51. No. 	
I cLswi., I  

Ui. 

- r7r 
.. 

03 1 
. 

coplv Of the- judgiatt Luld ord%i cLted /1 

04. 2 Copy of the judgment jLl.jt7j  order died 2-0 

05. 3 . copv of the judgment and Grder dated 
g ., 

06. . 	3.A 	. Copy of the order dated 04.062001 
- 

4 Cop 	fl l 	
on the ct 	2' JQq 

C 

	

of tie oier dated r o2 
- ......... 

i 	 i' t)j ut ,itVue 	t'.tU 

12 	9 
 

k-®r"I.,  uf 1n rpr'-ert iliop 
Ia 
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IN THE CENTRAL ADMINTSTRATIYE TRIBUNAL 

GUW HAT1 BENCH CUAAE TI 

(An App1icaior tinder Section 19 oihe Administrtve Trii,unais Act. i95) 

	

OA.No. 	'T) /2006 

• 	1, 	Mr. Wihed All. 
C' / 	7sLl 	 .. 
Z)J 0- LYIU. 1vijtnuu tu. 
Village- Chikuhari No, 1. 
P.OandP.S-Rangiya. 
fist- Kani-r-tip. Assam. 

Mrs. Asuran Begum. 
D/o-Md. MairatAli, 
Resident of Pub-5ahan, 
P.0- Rangiya, 
fist- Kamrup. Assam. 

Md. Sniimuddin Ahnid, 
S/o- 1vId. f)hansa Au, 

I T% " .1 viudge.-anu i'' f'  '- aiticun, 
District- Kanirup, Assam. 

Shri Dharanidhar Das, 
S/o- Sri Mulaindaram Das, 
viii-- No. I, Kakula, 
1'.O- I- aniya, 	- 
Dist- Kamrup. .Assàm. 

...Applicants.  

The Union of India, 

Represented by the Secretary to the 
Gc erninem of Lnth, 

strv of De.tence 
L. 	 New Delhi. 

2. 	The AdditIonal Dlrector General 

Staff duties (DSGE. Gera1 Staff Branch 
ArmyHeadquarters, D.H.Q. 
New Delhi. 

U 	LLY t ..%JJJ. LIi.LL1. LI,, 

7: 



fl 	TT 	 D.C. 11 	1 r.urv ranian iv.iuruava 
T4eadquaters,. Fsteni command. 
Fort William, kc4kata-70021. 

4. 	Adininistative Commandant, 
-. 

CLtiOit I IC4 

Rangiya.. 
fli 

'/ t) 77 ^Y\}. 

... Respondents 

DThJLS OF THE APPLICATION 

imculars of orderts against whcn uits appiicnon is maae. 

This application is made praying for a direction upon the respridents for 

appomtment/re-engagement of the applicants in service inmediateiy 

DLIL'Z W. IJL 	'LL'..UIL> itvC WJV L't11 	 I.DD..)iaIy DflkUS) V1'D. 

order dated 14.12.2002. following the decisions rendered by this Honhie 

Tribunal inOA. No. 215/1998. O.A No. 294,/2001 and (VA. No. 7/2002 as 

well as in the li-ht of the direction contained in the judgment and order 

dated 30,M6.2005 in O.A. No.3.31/2004 which was implemen ed by the 

respondents. 

Jadsdiction of the Tribunal. 

The appIicant declare' that the subject matter of this applicatin i,4 well 

within the jurisdiction of this Hon1 hle Tribunal, 

Limitation. 

The aopiicans Lw Liter dedre LiutI this t'pll:aLion is filed rjjfl the 

tation prescribed under section-21 of the Administi'ative Tribunals 

Act, 1985. 

Facts of th Case. 

I 



4,1 	That the appikants are citizen of India and as such they are ntitied to all 
the Tights, protections and privileges as guaranteed under. the 
Con titutiôn of india 

4 2 	That the applicants pray permission to move this applicaflo jointly in a 
sinlc atnijchon under Scion 4 (5) (a) of the Cn&iii AJnfrdSfrathTe 

I ribuuiai. (I'rocectuxe) Kules 19 7  as the relief's . sought for in this 

application by the. applicants are coimon, therefore thy pray for 

t 1tt 	1VL2 	O 	!f!JflJt4j1 LtU 	L.LL L'LL 11IL'ILJ.tW. L'V U 
L- 	 LT_'L1 	 i. 	-- 

applicaflon 

43 	That all the applicants were initially appointed/engaged as onservancy 
Safaiwala on casual basis on different dates since 199 tinder the 
Administrative Commandant, Station Headquarter, Pawiv and they 

nave conunucu to wor un INovemper 1'ici! viav 	j-, 	 arter 
1 • 	 1 	11 	T. 	1 	 TT 	 r 

serving for a. fairly long period under the respondent No. 4 	services 
wer. terminated by averbal order of the Commandart, Station 
Ti 	1 	• 	- 	 i-I. 	 . 	1 	 ,i 	.1 	 •1 	 .1 neauqua.rrer f . mgzva. riowever. suPsequen1v Wunout con ti.ienng me 

cases of the present annilcants for re-engagement on' pridrit basis who 

'vvere rerchej as csu'l workers,the rsporder+c ergace'-t s many as 
i# 	1 	 1 	-1 	. 	• 	'1 	 r,i' 	1 	 11,1 it iresri uasuu woners in violation o.t rite nues instructions rs uecr r" me. 

Govt of India from time to time arid, also in violation of th laws laid. 
dowi byr the Hoi, ble ou1f ien'c lgçrieTect t'r rvm COS1 e1tI1 Cl- 

their cases for thsorpti.on/re_eiwarmept and for non consiJei-atj on of 

conferment of' temporary status applicants anproaciied this Honble 

Tnbur-4 for Punber of oc&sio fiiirg Origm- )pphi +1or tor then 

re-engagement, -  for cvnfei-mert of ten.porrv status and reglari.zatiii-t 
such as (.).A No. 99/97. However, the appilcant.s again apprcacjied this 
H(111'ble Trkiii-d rkl-eijlcTh ( a J'I /1 QQR Qd I?Ij1 fl T\j'a 

	

..........-. 	,-.,.. --.----f 	-----' 
 TT... 	'11 	.1.,, 	.j 	.11.. 	1  7 UJ 40.0. UJC non OLt± I rp&.u)aI •was 	u_i èIUOW 1.UtJSC 

Appiicatjon Tith the direction to. the respondents to consider fe case of 

ST 
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theppliuu-it for giving  them temporrv sttu.s nd to consider their 

'..cSCS cdonw1th sirnilaib sithded ernp10 ees and thereafter to take steps 
for their regahnstion However, the responctenfs t 1mo of 
pproched tie Hon'hie Gai.thati High Coiit through \P (C) No. 

3174/2002 (Union of India- Vs. Sri Dharani Dhar Das) against the 

judgment and order dated 15.02.2001, but the said W.P (C) No. 3174/2002 

vs thsmissfd by the Hon'hle High Court on 0406.2002 o nd upheld the 

decision of this 1-ion' ble Tribunal passed on 15.02.2001. 

Copy of the judgment and order dated 15.02.2001, 25.0202, 12.06.02 
and '04.06.02 are enclosed herewith for perusal of Hon"If Tribunal 

Arnexure- 1, 2, 3 and 3A respectivety. 

4.4 	That it is statd that following the judgment and order dated 15.02.2001. 

23.02.02 nd 12.06.02 the respoideis tJaio.0 of hidi were pleased to 

grant temporary status to the present apilicants ide 1ette No. 
300411 1 1/CC-201/Q dated 14.12.2002, 30O4/1/CC2I/Q dated 14.12.2002. 

, 	 ,, 	 , 	 ,,-,- . 	 ,,.-.. 	 - 	 4 	1' ')i\IV 	• ................11 	- anu ,Ui'±/ .L/ 	 utu.eu 	ou. Ut ute aiortsiiu oru.er of  
temporary status issued on 14.i2.200. it is further stated thL grant of 

temporary status to a casual labourer does not guarantee for immediate 

te ular eilu)iovineilL bt.tL as aid when enwIovrneii as t:asu.ai Lthouxer if r
. 

required the case of the apllcants will be considered uncter the provisions 
of A193 D()PT 0 M 1,jo.51J12!2/uO_gst y dared ct ruther 
stated in the eve.iL of ret:ruifmeitl *1  the cadxe of roup "Ii)" post ii the 
case of the applicants will be considered as per provision iai!l down in 

0. M dated 10.09.1993, after the ban on reciuitment is lifted. 

It is stated that although the appliciwLs were granted cmporanr 

status pursuant to the order dated 15.02.200, 25.02.02 and 12.0602 passed 

n 0..A. 1\Jo. 2T5/2001. 294/2001 and 7/2002 respeciivelv hu date the 

respondents did not engaged/reenguged/aL)pojfltd the cipp.Icaiits in 

\4 

I 
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service 	 r. the respondent No. 4 tind 	s 	reuit 	pplicmt; 	re being 

denied, wages/salary till date. 

Copy of the order dated 14:12.02 of conferment of temporary status 

are enclosed herewith and nmr1:ed iis Annexure- 4 (Se-tiesi  

45 	That your applicants beg to state that a large number of juiiior rho were 
subcequerthr 	engegect 	as 	co1ser arcT 	satir" ?la 	were contenec 

temporary status in terms of the OM dated 1(109.1993 m I they are 

continuing iii service under the respondent No.4, whereas avvlicants 
being senior have been denied reengacement even after corferment of 

temporary titus The detailed particulars of juniors who were appointed 

•srihsequei-itiy arid coriferre 	temporary status arid still workin under the 

respondents as temporary status conser'rancy safaiwala, the details of 

those juniors furnish hereunder. 

SI. No. Name of Tuniot 
I. Md. Hahibur RahnLii. 

i. utui ijas. 

• 	 3. Sri Phunu l3arman. 
& Md. 	ved Isiam AU. 

• ('. 	 fs á. 	.. 
1V1t1thUL LJt. 

Md. Javnur All. 

-• 	si 	rina f)is 
___jC, .._.•_ 	_j 	t z,v e'-t 	1tflr 	t-'. 

9. vIrs. Sairabanu. 

ih 	o-nm 

11 
Li. 1

. 	
AI 

1LL 	1NOL1 	tU. 

1') !1!-4 	.- 	.-1-I--V 	A' t1uLLw  , 

13 Atu} Chandra lKaUt. 

tYLIJIU rtJ O11uL. 

15. Smt. Amma Das. 
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I\iu. iviioor zn tnmeU. 

	

17. 	 Sri Madan Chant a Kalita 

In view of the above factual position the applicants have acquired a 

valuable and igalrights for engagement in work, when the juniors and 
suhse.iucnt recruitc-es are working but the achon of the res- ondents for 

not re-engaging the applicants attract ArtIcle 14 and 16 of the constitution 

of India. 

46 	That it is stated that Responcent No, 4 vide his letter hearing o. 300411/ 

CC-20/Q dated 27.02.2004, it is Informed to the applicant Nc. 1. 2 and 3 

that the case of the applicants will be corsidei-ed as soon as the ban on 

recruitment Will be lifted by the Government. Therefore, it 15 quite clear 
that the respondent-s on the plea of ban on recruitn -ient cenying the 

dppncants eiigigement/ reengagement in service, wnereas a large numrex 

of vacancies of conservancy safawai are available under the 

Antuiistr'trre tiinimar%f12rt Sior Hee'quirter P2r're Further, no 
1 	 fl 	- 	 • r' 	ii 	 . 	1 	. 	.1 	' 	 1  oruer ox ean -is specmcuv menuoricu in tne impugreu oruer uateu 

20.04.2004, neither the period of ban imposed by the Govt. of India i 

indicated in the said letter dated 27.022004. Moreover, the rcruitment7 

engagement if juniors in supersesion of claims of the senio tenq?orary 

status consetvancv sa±aiwaia as per law, attracts Article 14 of the 

' Constitution df LClia. 

Copy of letter dated 27O2M4 is enclosed herewith for pe nal of the 
Hoi-i' ble Tribunal as Annexre-5. 

4.7 That it i stated that similarly situated casual workers Md. Karimudding 
Al 	 I 	1 TI 	1 	1-A1. 	r1-i. - 	•1 ,-1 	. 	1c 	Tr 	I 	, 1. 	I t%nmeQ J.V1U. IWSJI1U i-an, tViU. JVWIILU flOn IlulYlu. N-Wi di WflO Were 

granted temporary status vide order dated 14.12.2002, fo1owin the 
direct-ion of this Honhle Tribunal but they were not engaged/ 

reengaged/ ap ointed. on the pied of hn on recTuitment, apprached thIs 

1 



upon 

Tribunal 

.,, through 
the written statement of the responden and materials on reccrd decided 
the C),A, No 331/2004 on30M62ü05 with the following observatjo 

D. Now the facts remains that there are 16 vacancies or Safaiwal 
L 	1 	 . 	 -. 	

, 
LL 1, 1ILJ LLt,t. 81 LU 	 &J.Et L'LLLE (iii i 	j tULLI U

L  
L 'vs,i, LtL(j 

PLO1 to September 2Q94 VVI h L iisabJei the iespoildents flozn 
engaging the apphcnts in the 16 vacancies of Safaiwaa even on 
casual basis, Even though there is a regular ban on reci4nitn'ient 

the said posts, having regard to the fact that the wok iod of 
Safaiwajas wa considered and the strength of Safaiwala was fixed 

h- 

	

.Z.UU LLLE%4 	EEL IJD-j 	ELLI OLLLY Q Ut' 	1ij 	EEL L'UUI,,U EL 
Safaiwajä, I am of the view that direction will have to heissued to 
the, respondents to onsider the case of the appikantN Ierein for 

I or Casual 'LjJ) LEt Ut iJ V fl%ELLLt pos' 10 'J L'Qjftyy fl1&. .L L 

ban on recrujt-nit imposei, by the Central Governrnent will not 
stand in the. way of making casual engagernet, Accordjnh,- , there 
VVL[j L 	

LU t1L L1.W.0 	
LU L.U1 	 i5 1 

the applicants for engagjn them on casual basis in the I vacant 

posts of Saiaiwaja pending decision on ban red- iIfriet in I the said 
LJ i.JLPt 	L'y UE 	 I tU 'iJJ. 8J UUfl 

a peijud of three' months' from the date of receipt of this orler md 

the dedsjcm thken thereon wifl he cnrm1il1i1ated to the 

xii-
4  

e 	
p LI'I1 I 

applicts to the Group D' post. namely, the post of Sthlvv idu has 
to he considered on the basis of senioni in the iist of nerso15 who 
ar assigued temporry stas immediateh o ii1ng the an on' 
recTuitmer.t 

TT 	ni I 	i-  •i 	1 	
T 	-r-1 (rrf 	

• 
non !?1 1nlE'uniu iTirougn 	INO. ci•1' iu'* prIymg ron i 
the responden to 	 them as 

" urder the s0lme respc-rdents 	this LT, 

4fter heiting the Contention of the repondent arid after 
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The OngIIi.I AppiIct].on i disposed of a5 above. The 

applicants will produce this order before the conceme respcmdent 

for compliance. 

It is categorically srftn.itted that following the jndgmnt and order 
<A(V. 	?4,- 	 A -i TL-1 	 At: 	i1 

J.VJ.Ji', 	 %A  rn1LLLLUL%.W.L .C1iLL1I.%.L, IY.L%.L. 1.'D1LL.L £1LL, 1Vit. 1ViJIL.LL 

cncrr aund Mci iaaar Afl whe wexe ippflumts in 0 A iNo 3... i, 2004 un e 

been reengaged by the respondents in the month cf Decem... er 2005 The 

present applicants are similarly situated Conservancy Saf.iv worked 

under the same respondents i.e. respondents in 0.A. No. 331/2004, 

therefore they are also entitled to he reengaged by the resnonents having 
ii 

LcWL4. 	 YV (4 	L'c!'.Xs J1 L. i 	 .L 	.Lt' V W.%. h','ELM-1 1. i'jfl 

here that out of 16 vacant posts of Conservancy Safaiwda only 4 posts 

have been filled un foUowiii the direction of this Hon'bie ribunal and 
I 	 ,s '44 U 	I 	 4.k, 	.,, 

iLc4.L JC &' £ 	 C.L1.-  

((T'%kT (t i11(itTflf]1t nr4  rT(1r (1h( 	'i (IA 	ii, ( .•. 	 r----- 

	

... 1._. 	1 ........•1 	f ..........1 	C TI. .'Ll 	.I...... - - U± is e1u:1usu ntr'W1ifl Iu peruu 01 rioti VIC Irwun4i as 

,Annexure 6,  

	

-. 	 -,-i 	 1. 	 1 	. 	 1' 	ii 	 4 	. 	 ?. .i 

	

± 	nat your appucants neing nigruy aggneveu tor non coniaeianon or tneir 

engagement/re-engagement! appointed in service served a i4iwyer Notice 

upon tht~ respondent No. 4 through their lawyer on O.12.2005 and 

26.12.05, praying interalia for their inimediate employment n service. Be 

it stated that. applicant No. 3 also submitted a representatioL on 19.09.05 

addressed to the resondent No. 4, pravi.nc interalia for his eiagement n 
- 	 I 

1.11 	 1 	 1. service as casua.iapour, rut to no resurt, 
T - 	 ..... - 	 £.-. 	 .. 	 1-4 .t is saec wt adioi o UEC reooitcten 	LU 

of the Constitution of India. On that score alone the Hon 

pleased to pass an order to re-engage/appoint the presert 

immediate effect with all service benefits including wages. 

of Artide 14 

tribunal be 

with 

,.. .—. 	 . 	 . 	 . 	 . 	 -. 



1 	1 	 1 	 • 	 I 	I 	f1 i 	r tne awver s notice uateu 	 . 

represcntion d .ed 19 0) 05 afld ord-r dtd 02 12 are endosed 

herewith for. perusal of Honble Tribunal and rnaikedl a itnexure 
7, 8,9 tnd 10 pedivdy 

.9 	That it is stated that when tethporarv status was granted to the appitiants 

foowin.ordei' of kamed Tribunal way hack on 14:122012 as Q.  ban 

cannot stand on the wv of the respondents br rcruitment/re-

c-ngaement on service, more so when large number of vacancies of 

consean saiaiwaia avaflahk under the Administrave om'mandanj, 

Station Headouarter. laiwiva. Moreover, the recruitment/ nra9ement of 

luniors in supersession of claims of the Senior lènrorary s:Ws 

conseivanc safai.waia as per law attracts Article 4 of th€ Constitution. 

Therefore. dc Hon'hle Court be Dleased to direct, the respndcns t& re-
engage the, applicants in service. 

4.10 That it is tated that the applicants have repeatedly a proached the 

authorities for the re-engagement hut finding no res it, they are 
approaching this Hon'ble Tribunal for protection of their 'aluable leeal 
rights arid for the appropriate order/direction upon the re pondents for 

immediate re-eiwaernent 01 the at'phcarts with all conser ential service 
'benefits. 

4J1 That this aplicaton is made honauide and for the cause CS 

	

5. 	Grounds for rellefts' with legal provisions. 

	

5.1 	For that, in view of the order of conterment of temporary St 

the respondents on 14J2.2002 in favour of the pres 
• 	 -. 	ii. 	1 ..-.._. .1 	 I 	I 	-I I i%'VIH L&LI ULLLIUII UI LUC XCIIL_L UIIJLU[iLL LL%L iJ.U.. 

and 12.06.02 and also on the ground that large number 

recruitees, junior to the present applicants has been enga 
LLL 	y 11 

LjiI VV%)IIS.Lfl4 LU1UAI LILt IL'UII,. 

S passed by 

appncants 

01, 25.02.02 

.subseauent 

/ 'Iflflflifltpd 

zr 
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5-2 For that, whn temporary status was granted to the applicarts following 

	

!.1')(fl1 	 I.-... 
OI 1fiLLL .LIIL'UJIaI VYflY L'tX OR LLL%.JI 'S.. yiiL ILLge 

rurnDer of 	cncaes 01 cm-ser'IT,'MCv satam 1a ji-vaEl a'ble i4ncer tie 

Administrative Corn andant Station Headquarter.. RdngivEL 

5.3 For that, the reamtment/ engagement of juniors in supersessqn of claims 

of the Senior Temporary status conservancy sataiwa].a as per law, attracts 

,rucie i or tne onsurnuon. 

L- 	 A 14 1J 
I 'Ji. t1ULl. IVI%.t. .r iLLLL' .fl 	 .L'Yi.L. i''D.LU-%.L rLLL, 	,Li'.J1 'LL .WJ1i 

Md. Kadar Ali who were applicants in O.A. 
No. 3317200L' have 

been 

reengaged in service following the decision of this Hon'hle TribunaL 

ti11s..'1Z, ifl - 	'..'mM.flLt, 	ijp.5 :,I±lw.flJ.iY 	 y1.a1L.S rn 
 F. 

O.A. No. 331/2004 cannot be denied appoinment/enagemflt in service. 

55 For thit the p illuants came to karn horn reiiahie sourc that ban on 

	

. 	4, 	 ç 	r 
n.., moLe ill tOit.,C. ivi&jicovcr, 	 , OU. Oj. . 

ate Ihfl avai hIQ +c i 	 tnc 'rvnlu iitc 

56 	For that. 'vide order-dated O1.ift200L one Sri Abd All was 

	

IlL 	I V 	fiD 	%J.tLD.t V a1Lv 	D(U.CLJ.YV L fl. 	I11.LO.L 

similar t'enent cannot be denied to the present applicants that too after 

ccmferrnent of temporary sta his. 

5.7 for that, ron reauihnent/re-engagemerit of the applicar 

when luniors have been recruited in servrces with teml 
I 	I 	r.I 	'-, 	 EL resuteu vwiahon or tincie i' anu ic or me .oiisutunon or i 

T7_.._L1,..L __L.,ci------- 
Q 	VI 	pte.t VI Vfl VU jt;wiLiJ.tt.fl :d1IiAt,YL O 	LJ J.L1L)1L w. 

view of the fact that luniors are still working under the re 

large nimbers of vacancy to the wade of conservancy safiw 

LIL U.I. .1 %.LCYL1I LLL 

in service, 

arv status 

r the w irt 

ndents and 

is avauahle 

-. 



Rw 

al-night for 

LIi'Ji, £0 Lite 

). 	 Uu4. 

remedies 

s remedy 

his Hon'ble- 

ifl liIOul of 
ff"c-rc %1T 

1 	 1. an rearuin ci 

;:ati.on. 'Writ 

i .  

59 	For that, the applicants have acquIred a valuable and I 

iLL thuittm &C-Cia litLc1U ui 	viLe in i iiee w L11CL1 

ight of the decision of The Hon'ble Tribunal passed in OA. 

in respect of siniilarlV situated employees. 

91 
	

Details of remedies exhausted, 

That the arAicants state that they have exhausted all 

available to theni and there s no other alternative -and effic 

than to file tiis application. 

I, 	 not pnvw&iv 1Thd yr pndrng with any odwr Co 

The applicants fuxther declare that they had approached 

Tribunal through Original Applications, which were decide 

the applicants- and no other application. Writ Petition or Si 

Court or any other authorip or any other Bench of the. Trih 

the subject matter of this arplication nor any such app 

Petthcr or %it is perdmg before 'r- of them.. 

3 I 

iflsi.sgntiofl 

Unaer we faces arci ccunsi.anes satec atc%e tne içpflc pts R.n"Ms 

pray that \'our Lordships. he pleased to admit this applicatioj. call -for the 
,-'4 e n-I- 4-k ,s r'cr 	i-cr-4 4 en', ,' •, r.4-4 nn i-n i-k, .,flr-.-, r. 	%-4 i-n •r e 1, 	nc-tier-, -Sr 4-'s 

-t 	 cJJ. jc 	 i-icc 	t.-.S iLc'%J.c.t 	s, iic 	 is, 	 c,ti-itC,t 

why the rehef(s) sought -for in this application shall not he gr 1  med and Jr. 

perusal of the records and after hearing.the parties on the cailise or causes 

i-kr-i- 	kr- 	 i- 	 i- 4-k 	12n 1  i5i iii. L'% 	Lt5''v tt It 5 	is, 	 !i uS is, 1S,tY 

That the Horable. COurt be pleased to diiect the rès-'-ondents to 

ano1ntf -re-en 1,at7e the aniicants as conservancy- sal' i.&rala with tL 	 -- 

thimedia:e iffect in preference to their- juniors already 	pntedln 

service ith all consequenual service benefits, in the light the decision 



12 

rendered by this Hon'hie Tribunal on 30.06.2005, p&ssed in O.A. No. 

331/2004 in respect of similaflv situated employees. 

.2 	Costs of the aVpiicatlon. 

&3 	Any other relief(s) to which the applicant are entitled as the kThn"ble 

Tribunal mi deem fit and proper. 

9. 	interhii onfrr prayed for. 

L)mn, perdercl of this c'ppiictior, the pphcarts pr for be tdlowii'g 

interim reliefs: - 

• 	 L 	. 	 1 i nit me rioX 'ie 1 ritunu re pieseu to wxec the responunts to constuer 

the applica4s as conservancy sa faiw ala as an interim. measue against the 

existing 12 vacancies till disposal of the origina application. 

92 	That the Hon'ble Tribunal bepieased to observe that the penency of this 

applicationhall not be a bar to appoint the applicants as conservancy 

safaiwala. 

in- 
Thj appHcaiiori jfji throuth Advocates. 

- i u.-.,,,. 	i n t S. S StA J.'..Stt6&S.O '51 SLLC J.t •'..,'e 

111 I 	r_ 	 I 	.' 

	

JJ L. f. '. INV. 	 . 	. C 	t 9 ' 'A 
 '- 

i) Dateofh.sue  
Issned from  

	

v)Paab1et 	 . p 

12 List of enclosures,. 

As given in the index. 
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¶TTTTTp! tmT,T 

J. Md. Wth Mi, S/cMd. N'i4rnmt AlL ag ,dbout .34  resident cf 	* 
Village- Chikabari No. I. P.O & P.5- Rangiya, Dist-Kanirup. Assam, 

	

pphc'rt i'T j ij the inst- 	ppticaion dnlv 	 nzict b'7 the o'Fers to 
1. 	* 	 -t 	 -t 	1 	 f 	.1 	.1 verify tins '.Jngrnu &'rmnctton. uo nerer'v veniv tniu me stitements - 	•. 	ri 

- 	-. 	.-. 	- 	I I f 	 - 	-. 	12 - - 	 1- . iii cildictpj.t I LO 4 cutU u) i. tht uue O fflv iflOvtw aflu wO? 

made in Pa-çagraph 5 are true to my legal adviceand. J have not 

uppressed.anv n4eriaI fact. 

And sirn this verification OP this the 	dav of February 206. 
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CENTRAIJ A()M 	qrsTRT 	TII3UNAL,OUHATI Ei1*1CJj 
Origina' ApPlication No. 215 of 1998. 

L)ate of Order 	This the 15th Day of February.2001. 

Mr Justice DNChOwdhury,Vjce_Chajrman 
The Fion'ble Mr K.K.sharma 	Administrative Member. 

Sri. Dharanj Dhar Das. 
Son of MUkandarJ Das, 
Village No.]. I<akula, 
P.O.Rangjy, 
Di.at. Kamrup (Assam). . 	. 	

. Applicant. 
By Advocate Sri.. M.Chan 

- Versus - 
V 

• 
Union of India, 
through the Secretary, 
Governmert of Indj, 
4inistry of Defence, 
New Delhi. 

The Addl.Di.rector General 
of Staff Duties 	(SDOE), 
General Staff Branch, 
Army. Headquarte rs , 

New Delhi_i.. 

The Administrative Commandant, 
• 	leadquarters Eastern Command, 

c 	ort Vil1iam, 
CZ*lCuttA...71 

The Administrative Commandant 
• 

Statjor Headquart ers  
Rangiya, 
c/o 99 A.p. . 	. 	

. Respondents 
By Sri. A.Dob 	'oy,Sr.C.G.SC 

ORDER 

JçV.c) 

The issue pertains to employment of casual labourers. 
The applicant who worked 	under the respondents as Safai.wala 
in the year 1989, 	1990,1991 and 1993. The applicant was 
terminated by an order. 'rho applicant has moved this Tribunal 
seeking a direction on the respondents to absorb him as 
regular employee uridr thelrpondents For th1t purpose 

cont.d..2 
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• 	 the appliCiint rclieU upon the scheme dated 10.9 	prepared 

by the Government of India in the light of a diectiofl i5sued 

by the Central Administrative Tribunal, principal Bench. 

New Delhi in RaJ Kamal and others vs. Union of India & ors. 

delivered on 16.2.90 reported in (1990) 2 CJT 169. The applicant 

stated and contended that he was engaged as ConerVaflCY 

'Safaiwala in the month of December 1989 on casual basis under 

the control of the Administrative Commandant, S.ation Head-

quarters, lkangiya upto DecclrLber 1990 without any break. The 

service of the applicant was terminated on verbal order. 

1Towovr. in March 1991 Lho applicant war' again ro-onaçjø(1 on 

casual basis in the same establishment The applicant was 

allowed to continue in service as conservancy Lfaiwala upto 

November 1993 without any break. Again his sorico was 

terminated in November 1993 on the ground that the service 

aa no longer roquired by verbal order with th assurance 

at be would he re-enyaged whenever there was requerneflt 

of Safaiwalas on priority basis. The applicant stated and 
L 

,"/fcontended that he was moving the quthority for his absorption 

açjitatin his grievance before the respondents and could not 

approach the Tribunal by ventilating his grievknce due to 

financial constraint. The applicant also referred to the 

scheme promulgated by the Central Government and sought for 

his regulrisatiOfl in the light of the scheme a well aS the 

direction issued by this Tribunal and the Court from time 

to time 

2 • 	The respondents submitted its written statement 

throuçjh the Admui.ni trative Coinnindant StzitiOi3 1.1eadquarter 

Rr11j1ya According to the r:spondeflts tito appiCaflt did 

not serve for long time and therefore he was not eligible 

grant of temporary status scheme 1993. Honever served 

contd . .3 



3 

for 240 days contiuUOUSlY under the respondents. The respon-

dents in their written statement stated that the aplicaflt 

was engaged in 1990 and terminated on July 1990 as there 

was no work for Conservancy Safaiwala. The respondent5 denied 

that the applicant was engaged in Decenthcr 1909 and the 

ppliCaflt was allowed to continue without break for y one 

year. The respondents stated that the 
applicant was engaged 

on daily wages basiso The requirement of such ernployoe3 

decrease when field units move out for their oportiOflal 

convnjttrier1tS or other reason • it •4j 'also submitted that. 

Rangiya. Changsari, Taniulpur and Oar auga was undE' tilth  

rniy establishment and mall those field stations no post of 

regular Conservancy safaiwalaS 	available. Only in peace 

stations permanent infrastructure .i created. In the abovo 
aeJwere 

mentioned stations only the field units 	staying on 

temporary basis. NO sCOpe of permanent engagement of 
could 

arise in those risk stations. The Conservancy Safaiwala  

alicant was re-employed in January 1992 for 31 days and 

thereafter he was terminated in February 1992. - He was again 

4. 
1.-e_employed in March 1993 only for 19 days nd subsequently 

/terminated in April 1992. Since the applicant WS not 

eligible for 9rant ot regular appoiritIi0flt under the scheme 

of 1993, though his representation was received but not 

responded to it for want of eligibility- The respondents 

also contended that there was no pot'Of ConserVancY 

afaiwala lying vacant to appoint civilians in the statOfl-

headquarters. 

3. 	We have heard Mr !4Chanda, learned counsel for the 

applicant and also Mr ADOb Roy, learned for the 

respondents at length. Mr Deb Roy referring to the written 

statement submitted that there is no scope for absorption 

cbritd . .4 
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of the applicant or giving temporary status to to npp)icant. lv~ 
There is no dispute as to the engagnent of the applicant 

by the rcsponLients, what is In dispute is as to the length 

of his service. The 4 pp1jcant'coritent:e<. that he worked more 

than two years and some months continuously and the repon-

dents authority denied the 8ameand stated that  he worked 

for a very limited poriod as a casual worker. Since he did 

not render required length of serviCe as preecrbed in 1993 

schne further consideration of his case did notarjse. The 

respondents did not produce any records indicatig the period 

of service of the applicant. No appointment letter'wag ever 

iaued even termination was also made on verbal Order, The 

applicant on their own showing rendered service under the 

respondents at the lowest rank0 He belongs to Scheduled 

community and under the norms prescribed by the Central 

'1 	 Oo'rnment he is entitled for some preference OA' appointment, W y  

The applicant in his rejoinder indicated that evn after his 

./purported termination the respondents engaged four casual 

Safajwala. He cited the names of those four 

persons and stated that those persons are still working. rhere 

is no denial on the part of the respondents that they do, 

require Conservancy or casual worker in'the establishinent 	ji 

No. records are produced save and exceptbare denial in the 

written statement. The fairness in action is the key question in 

the matter of public employment. The direction of the Tribunal 

granted inRaj Kainal Case (supra) was given to provide fair 

deal to the employees and for that purpose directions were 

isucd fo' providing the benefit of the scheme. Itho Central 

Covcrnjn(3nt made this scheme for absorption of th Casual 

workers. 14r.Deb Roy, learned sr,C.G.3.C. fr thoJ respondents 

cntd/-5 
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: 	 adhO i. 	rom p1b1 ic np1 

the applicant j3a13o entitled oraair deal ror&ètho 
Rlk J 	 A' 

#)4 4- responcients0 	' 

4o 	In the circum5tances we dirot the respondontotO. 

consider the case of the applicant for giving him the V. 
' 

temporary status and to consider his case alonçjwith the 

: :9a so of similar)situat ed employ.es and 

take steps foulariaation. \TiII such 

made the respondents ma y  also consider to reengageth ØJ 
' I 

-- , applicant in any  casual vacancy  for the time being,till 

the applicant isgiven tnporary status in the light of. 

the scheme. The pplication is accordingl' allowed. The 

respondents are directed to complete the process as 

early as possible, preferably within 6(six) months from 
.. 

to-cay 

In the facts and circumstances of the case there 

shall however, bo no .oror ao tocoats. 

-- 	
/ViCC CJJAIRMAlt  

L 

r: •4 - 

I  qu 

II' . 
II 	U 	 I 

h 	LW4 I 	t 
U 	I 	IIflL- 	

ç 
ç 

i 1A 

4. 



Original Application No.294 of 2001 

Date of decion: This the 25th day of February 2002 

The Hon'b].eiMr Justide D.N. Chowdhury, Vice—Chairman 

The Hon'ble Mr K.K. Sharma, Adminiatfative Member 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAIIATI BENCH 

Mrs Asuran Begarn 

Mr Wahed Ali." 
Mr Mo1.em ttli 

By Advocates Mr M. Chanda, Mrs N.D. Goswaml and 
Mr C.N. Chakraborty. 

.... ..A ppliccnta 

—versus- 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of of Defence, 
New Delhi. 

The Additional Director General of Staff Duties (SDGE), 
Genera]. Staff Branch, 
Army Headquarters, 
D.H.Q., New Delhi. 

The Administrative Corn mandant, 
Purv Kaman Mukhyalaya, 
Headquarters, Eastern Corn mand, 
Fort William, Calcutta. 

Administrative Corn mandant, 
ation headquarters, 

1igiya., C/o 9A.11 .0. 	 ......Respon4ents 
By  Adpcate Mr A. Deb Roy, Sr. C.G.S.C. 

- 

Ii 
ORDER(ORAL) 

CHOW DIIURY. J. (V.0 

The applicants are three in number, who had come before 

this Tribunal by way of O.A.No.283 of 1998 for conferment of 

temporary status. By the aforementioned 0'.A.' the applicants sought 

for a direction on the respondents for conferment of the benefit of 

	

the Casual Labourers (Grant of Temporary Status and Regu1aristlon) 	S  

Scheme, 1993. By Judgment and Order dated 15.3.2000 their cases 

were disposed 	directing the respondenth for considering their cases. 

The respondents 'by order dated 2.8.2000 turned down their prayer 



:2: 

on the ground that the applicants were not employed on the date of 	 ,ktb 

commencement of the Scheme. 

2. 	We have heard. the learned counsel for the parties at length. 

The very Scheme of conferment of temporary status was introduced 

with the object to provide a fair deal to the employees. The Scheme 

was made for absorbing the casual labourers and this aspect was already 

dealt with in 0. N15 Of  998 dposed of on 1.2.2001. 

3 	Conideti-ug 'itl lit 	1rit 	 4matt'tr wcare of the 

view tiat this is aiso a case In which the applicants are entL1Led to 

be conshiered for confer iii ent of te m porary stat:us. The ground that 

the applicants were terminated before 1993 will not absolve the 

respondents from constdering the case of the applicants. The respondents 

are accordingly directed to consikl.er the case of these applicants also 

as per law for c6nferme1t of temporary status alongwith other al.niilarly 

sLt.ted employees and thereafter the respondents shalL take steps 

forlr  regularlsatiOfl Till completion of the aforesaid exercise the 

responflts may re-engage the applicants against any existing vacancy 

\\ 	as , perj-  aw. 

4. 	• 	The application Is' àcGdinY 1*tL Thre-afl-r how-eVir -.- 

be no order as to cclsts. 

Sii/V1L CHUIMMW 

id/riJiiLh (it.) 

-"
Utz  

oo 

• 



>1.: CENTp\J 1\DM INlSrlv\'rjvE J'RIBUN1\1,, GUW711ivri BENCH 

Original Application No.7 of 2002. 

Date of Order : This the 12th Day of June, 2002 

THE lION ' DLI: MH JUSTICE I). N. CJIOWDII(jfly , VICE CII'1EM\N 

THE HON'BLP: Mit K.K. SlU'RMT, 'DMINIS'rg'\pIvE MEMBER 

Md.Seijrnuddjri Ahmed 
Slo Md. Dhansa All 
Resident of Viii. & P.0:- Titkuchj 
P.S: Rangia, Dist:- Kamrup, Assam. 

By Sr. Advocate Mr.S.Ali. 

- Versus - 

1. The Union of India 
Represented by the Seeretary 
to the Government of India 
Ministry of I)efence 
New Delhi. 

Applicant. 

2. Additional. Director General of Staff 
Duties (SD'.E), General Staff Branch 

\Irmy Head Quarters, B.H.O:- New Delhi. 

Adminit:ratjve Commandant 

, urav Kaman Mukhalaya, Head Quarter 

/ Eastern Command, Fort William 
Calc4ta-700, 021. 

J 8r\ 
4. The Administrative Cothrnandan 

Station Heaç3 Quarter, Rangia, 
C/o99. APO. 	

,. 

. . . Respondents. 

By Mr.B.C.IPathik, Mdl.C.G.S.C. 

4 
ORDER 	4 

CHOWDHURY J.(v.c.) 

In this application under Section 19of the 

Administrative Tribunal's 1ct, 1985 the applicant has 

sought for a direction for coninrrnent of temporary 

status in the light of the direci. ion issuec by the 

Tribunal from time to tjme, more particularly, in O.A. 

Contd ./2 

J 



2 

• 	Nos. 98 & 99 of 1997 disposed on 2I.11.1997 as well as- 

the judgment and order dated 26.4.2001 in O.7.451/1999. 

f\dmi t:tedly, the applicant worked under the 

repondents in the year 1991 and 1992 as per th6 records 

submitted by the respondents. The applicant dkscharged 

• duty for 247 days during the period from the 1st of 

January, 1991. to 31st December, 1991. Similr.ly, he 

rendere&servi.ces for 237 days from 1st January, 1992 to 

- 31st Septemeber, 1.992. The persons worked alongwith the 

applicant were conferred with the benefits of temporary 

status. The apI i cant is entitled for the benefl.i of 

the Office Memorandum No.49014/2/86-Estt.(C), dated 

-ts988 issued by the Government of India, Deptt. of 

el & Irnntng as well as Office Memorandum 

- 	pN.LO:2/i6/86_w.c.(M.w.), dated 23.8.1988 issued by the 

• 	 e%nment ofIndia, MniahJf Lahour. 
j 	J F 	4 lJW 	 - 	Sr. 

W .eL Iivead MV . 	lear-nedLcouel for 

the app1icanl 	isfwei1 	as 	Mr.13.C.Pathak, 	learned 

.. 
Addl.C.G.s.c. for threspondents a length. Mr.Pathak, 

opsing the
t 

 laim of the applicant mentioned about the 
f  c c- 	mt OfL vacancy in the Station Head Quarter at Rangia. 

Needless to stat:e that in the matter of conferment of 

teIn})c)rn ry S I(i lU 	• 	1:1' o 	 U 	 I: I t 'ii t C litly 	VttAflC 

As pointed out eFlrlier the applicant: completed abHut two 

-years of service under the respondents as casual 

labourer and as per the policy decision Promulatff from 

time to time lie is entitled for consideration of 

CJntd ./3 



temporary status. In the O.A.s 98 & 99 of 1997 the 

Tribunal directe(-j the respondents to consider the case 

of the , ppJ. i n t for corifermeti t: of tip - u.i ry s t:us 

Despite the d i re('t ion lssued by the Tr i.hwia 1 hi s case 

was not con sidorecl. 

We direct the respondents to reconsider 

the case of the, applicant for confeent: of tnpornry stat:n in the 

with 
light of the observations made above /utmost expedition 

preerab1y within a period of six months from the 

receipt of the order. 

1'Iir'rr'nhal 1 , 	hciw(vc'r , hO 	tj(1 (r(I't: 	Ii 	I( 

Costs. 

h1 

11TfT 	!(I14f 

1313 
2 	

•. 

-.

61  •,,, 	 . 

g,,tIi 	.liM. j1 

4tjU 	1fi1fl (I! 

ut A4raI IvIr 
TT"!H" :-Iflfi 

cinch. uW$P 

"I 4JA 

1l' 

S'J/J1CL LHM11lJ 

S/'ILIftiL h 

1f 
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4 4 

Oqte Of Cppflctlon for 
th, copy. 

mw 
DMg of mehing over the 
copy to Iho 6pplicant, 

jt fl(Hy 
 

SA.
r 

6, 	24. (~ .O_z 
IN TiE )A'JHTj HIGJ1 Coftr (THE HIGH COURT OF AS:fi 	

?k\tflp 
flI ORI & Aj! 	i 	

. 

H 	
C) no. 

1. 	0nion of Incur., 

rerrepn.-,J 

 

by tt Secretnr1, 
Govt. of 	Irul t ry f J 

Delhi. 	 .. 	 . 

2 0 	Th AJ,flh 	Gflr1 	3c D j, 
(SDGE) Gnr,1 Stff 	

• . :: Army }iad Qu.rr; 

30 	The 	Zmj iii t r.t iv e 	flt 3. it 
HQRS, Estn 	 . 	

.• . FOrt 4111arn,Cicutt_21 
4 • 	The Adnhjistrtje Comn.ncjt 	

• ;:. 

	

Statiop  HiRs. fl11f4j ; 	. 	 .. 	 . 

C/o 99Ap0, 

• Q it I )) r s 
'3 P 01"3ent 3 of the Oriqjn,] 

t1on 

Sri Dhranj h€r 
S/o Mukunda am J 3 , 
V111....NO1 Kakula, 

P10. flaflQj11. • 

• 

'\rJ c' int 	f th 
j - i I Ct: ion. 

• 	0 11 t C3. 



2? 

7fl, 

Of1 of mkInj ovtr thó 
copy to tile applicap.l.,  

.ft 	ffl 
tii IOU icc 

of 	pptkidIon for 
P) •th. • fled tel 

the requlilt. 
stamps en 

Pnc3 - rr. 
TH—E HO'J'L: llTt JLrT1cE in \TJ 1f, 

TiC HOU' 3LE MR JU'IE  

FOR THE PrITIOUES : fir. Bipul 	rrna, 
Adr1.C.(,.5 C 

2002 	 ORDER 

Heard 11 r. B 3r'na, Lrrnd Mdi PCC for the 

Unioto. India. 

We have perused the aop1iction There is no 
merit in this writ ep1ict1on anl the sm 	iii 	A: 
stand rejected. 

Sd/.D. flI 3IAS  
JUL) 3, E 	 3 UD.E 

------ 	771,  111 

Au 

p 

p 



Amex I't of r- - 4 (se k ;,e) 

Station Hoidquwtors 
Rangiya - 81354 

00411,CC-20/Q 
	

Dffc 2002 

V. 
11FOlVidUal COI1GHI nod] 

'-1-I 	 - 

Poa.o rofer to Hon'ble CAT JudgamantlOrder dated 25 Fob 2002 paed on OA 
No 294/2001. 

tn compIlnco with Honbie CAT JudgumonVOidw died 25 Fb 2002, you aie 
hereby granted tempánry status as csual Lbourcr as provided tor in Govt, of india 
OOPTOM No 610182f2I90-Et (cdatoçt 10 Sep93. 

II to iek,vant tootadty how that as pe these Govt ordeis, the soheme fot,gIBi of 

lemporafy stetu A's xual Lrthouror dôes nol gtarantoo Inmekte. regukw 
emIóyrneiit. The employment as a pasual Labousw is made avatiable, to such an 
emptoyco whonovór the Eatt needs to engaje at casual Lbouror tr job of casual 
ni4)uf 0 In acodanco wh the pwvisipns:oI iliøso Govt Osdors. tfou will thus be 
p.ovided ompioyuirn as casual Labourr it (lie Stn HO needs t engage casual 
1.sbiwi lo s Woik 61 tmttal netun. Yoü wUl i1O be (,IiUt$G(ith si i'te tefle1hWI%GII 
are admIuibfr to a casual Labourer witi a tamorary status under th provisions bt the 
Govt orde4's dated 10 Sop 03 durinç (ho perIod of ernp(oltuont as s ceua( Labourer with 
a temporary status. As regwds the p1ov)6icnE under the scheme rearding providing 
tvo Gioup D posis out of three pusts.belnj tilted by diroct recruitment to the casual 
Labourets with lornporry s1n1u to emptc / on rejtik ba&B, yo vflfl t 	onsdered 
along with other casual Labourers witt frnpoiary status against sukh an earmaiked 
quote at the time of filling the Group P ,iosts by duect recruitmertt after the ban on 
recruitment is tilled, And The permission it granted by the Govt to 11)1 1116 ,  vacant posts. 

.' 

- 	c:i 



 

4.- 

Station HeadquartOls 
RngiyB — 78-1354 

3004/ 1/0 0-2 OIL) 

 

Dc22 

 

lndivi1 	(;ç)l ((fl I 

. 	PIoaO lof,r to HoibIO CAT JudgomOfl° 
dntod 2 Foh 2002 	

n  OA 

No 29412001. 
	YOU 

In 	iiijSi 	wti i ion'bi e OAT %udWei1 	
fOl doi thOd 25 F h 2002, 

hereby qiiitsd ttiniPOIY 
a1us as casual LaboUir as provided for in Govt of liIEa 

DOPT OM Nb 51O t62/210t (c) dated 10 Sep 03. 

It is ioiovl ii to cRrIfy iro that 	pr these Govt 01 (ifl S (ho SChe1 	(01 gui III t 

at'V8 ,. 	
tn1mrY 	nt(i 	ca.tiI Lt0Uror 	

tifli 	ITiI 	 rr.giIi 

employ wnt. T ho crnpIUVIl 	ns a cj ial Lebolil i is niuki cviiktIt' to tuIi tiii 

OPIOV 	,ioor tho Ett OO 	(0 O%1J° 	
CUt iflbOU 	(ot 	ob of catUit 

 cliguill 
fl3IUIO ti) OCCOI (j1flCO Wilt 11)0 	1 ovIsboliS 	I III (() GOVt OUi0I.. 	

ii will Itit 

provided ern
pIoVt1i0 as casual Labourer it the Sin H iied to nnçjago 

) 	

VO)k ot Ct1UL)% 	tU3O. 	WtII 	be 	tO 1I ISiO benet WhICh 

• 	
iro admissible to a catrni Labourer with a tamPOraP/ sttu under the proviSIOfl of tho o 

Go 
orG datod 10 Sop 03 durinthO poriod of omplOmt 

	a caufll LaboUror with 

a temporarY staIU. As mgard the prov1iOflS under the 
chOfflO regrd1flg providing 

two Gioup 0 posts out of fiuico p06(5 
b6Irs9 filled by dIrct recrultrfl0 to the cnsU& 

LnboUrer, with mpOl 	
s1a1u o ernpto/ on re;ni0r bei you will be 

along with other catiaI Labo1irø with temporarY status 
agaiftSt 

such an eanuiarked 

quo(3 -t (he time of filling the 
Gloup 0 postS by dii cut eci uitUiC1t UCI the ban Oil 

recruttii)0111 is tilted, and the perrfliSSI011 
is granted by the GOvt to flit the VaCaflI po&t&. 

paic O ApP1' at*" 	• 	

C 

Whitt'n 	
- 	 , 

j)ate 00 	
c(' 	 , 

to bc 
t1Ut 

Sect  
7 

C.. k', 1.- •. 

•\, 	(, ......- 



Station Hodquartors 
781354 

3004111CC-21/0 
	

Dec2002 

114 (X c7c 	 -, 

(Individual concerneIJ 

A 
	

AflOUR 

Please ;eIer to Ho,i'ble CAT JudgeineiWOrder dated 12 Jun 2002  passed on OA 
No 0712002. 

In compliance with Hoi l.te CAT Judqerne it/Order dated 1 2 Jun 2002, you are 
iii cL'y 'P!t)te(.I lemrolo l y t 	 .i1 Ltt.O'.)) ! 1Q, 	! UV)(tC'd tO) Ifl Govt .4 tndi 

DOPT OM No 5101 0212190-E;I 'c) d,iled tO Sen 9.3, 

11 is reteva;it to c)arily hew that as per tho;o Govt orders, the schme for giant of 
lenipoiwy status as casual Labourer dues not Ouawnlee  inu4ediate ,eutar 
cmptoyrncnl. Tho ornployment a a onunt Labourer i rnod avaUahk to nmi6h nn 
employee whenever the Esil needs to ene any casual Labower fora job of casuBl 
naturo in aocordanc with tho proviionc of thor,o Govt Orders. You will thus be 
piovded en p)oyn tent a casual Labous or if tho St ii HO steeds to enaçju Casual 
Labourers for a work of casual nature. You will also he entitled to all (lie benefits whioh 
ate at 	itS to a cauu Lnt'out ot with k. tCfl)).'O) *:I) 	1atU .)fldO) II)C ) I 

~IoyhltywA of 11)0 
G,vt 	 JE'J 10 Cp O 	iJ, pol i od of will il "Joym"111 tas .i c.uiI Labourer with 
a temporary Mattm . As roçiarth (ho provisions under (ho cchorno rotardinçi providing 
two Group I) posts out of flu oc 1)0515 beitu; filled by direct sevr iiDnies1 to the casual 
Labourers with tempori y status to employ on regular basis, You wilI be considered 
otonj with other casual tnout-cis with temporary stains npainsl stict an rmarkerl 
(Uiota at the time of (ihhinq the Group 0 tiosts by direct recruitment after the ban on 
recruitment is lifted, and the çrmission is iranted by the Govt to fill (ho vcr;t x(s. 



• 	'1 
151~ 

Station HOaL1qLIRI1:OIS 
Rnnçjiy — 78154 

30041 1/CC-23/Q 
	 p 	l)' 2002 

Qrw- 	A  x3e- ~ 

Ilridlv1du 	cotictriiecJ 

1, 	Please rotor to Honblo CAT Judgomont/Ordor dated 15 Fob 2001 iassod on OA 
No 215/98. 

in oornpflanoe wlthHonbe CAT Juti9etnenh/OIder dated 15 Feb 2001, you are 
herebV granted tampoirystattJs as casual Lnbourer as provided for in Govt of India 
DOPTOM No 510162/2/90-Est (c) dated 10Sep93. 

it is relevant to clarify here that as per 1hse Govt orders, the scher4e for grant of 
temporary 1alus a 	ual Labourer doo not guarantee Immedlato regular 
emp'oyment. The employment as a casual Labourer is made availabl ie to such an 
omptoyco whenever the Etttnoods to onçgo ny car,wI Labourer for njob of casual 
natUre Ifl OCCor(IflflCE) Wilhi the pi OViSJOflt of 1hoo Govt Orders. You will thus be 
provided employment as casual Labourer if the Ste HO needs to ekigage oasuøl 
Labour ens for a work of casual nature. You will ao be enlillod io a the bonelits whch 

are admissible to a casual Labourer with a temprnany status under the prvisioflS of the 
Govt orders dated 10 Sop: 93 during the period of oniptoymord as a casunt Labourer with 
a.temporory status; As regatds the provisions under the scheme regarding providing 
two Group D ;ESlS out of three postS being filled by direct recruitment to the oniint 

Labourers with temporary totn to emptoy on reguter bnia, you will be conklercd 

aJong with other casual Labourer with temporary status against such m earmarked 
quota at the time of filling the 3coup 0 puls by dirct rcruitmeut nt(r the ban on 

recruitrnesit is lifled, and the permission is granted by the Govt to 1)11 the vacant posts. 

U 

/ 

	 \t 
r ''rir 
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1J1)<tAM-5 • S1:ation Headquarters 

Rangiya — 781 354 

H • 	004Il ICq-201Q 	 -, 7 Feb 2001 

Mrs Asrum Begum 
VIII— Pub -Shan 
P0— Rang iya, Kamrup 	 S  

Mr Wahed All 
Chikubarj No - 1 	 0 	 : 

• P0— Rangiya, Kamrup 	 • 	 •• 

MrrMosljm All 	 • 
VIII - Murara 	 • 0 	 . 	 • 

P0 - Rangiya, Kamrup  

GRANT OF TEMPORARy STATUS AS PER HON'BLE CAT JUDGEMENTJORDER 
DATED 25 FEB 2002 	 0 

Please referenàe Hon'ble CAT Guwahàti Judgement/Orcier dated 25 Feb 2002 and 

There is no change on the statuq of the case as .clarified vide our Letter No 
3004/1/CC-201Q dated 14 Dec 2002. 	

0 

Your case will be considered in accordance with the Hon'bl CAT, GuwahatL: 
Judgement/Order dated 25 Feb 2002 as and when the ban on r&uitpnent will be liftdy, the Government  

(Arvin Mahian) 	•00 

0 	 CoJ- 	 • 	5 	0 	

• 

	

0 	
dmComdt 

0 	 • • 	For Stn Cdr' 	 • 
Copyj :- 	 • 	 0 

AddI Dte Gen of Staff Duties 
SD-7 (Adm Civs) 	

0 

GS Branch, Army Headquarters 
DHQ P0 New Deihi — IlO011 

I-IQ Eastern CQmrnand (GS/D) 
Fort William, Kollcotta 

'4 

For info alongwith a copy of airn requests, 
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J 
I CENTRAL ADMiNISTRATIVE TRIBUNAL: GUWAIIATI BENCH 

Original Application No. 331 of 2004. 

Date of Order: This, the 30th day of June, 200g. 

THE HON'BLE MR. JUSTICE G. S1VARAJANJ  VICE C 

Md.Karimuddin Ahmed 
S/O Naushad Ahmed 
Village:- Berarnpur 
P.O: and P.5: Rangia 
Dist: Kamrup, Assam. 

Md. Roshid All 
5/0 Late Rafique AU 

4 	 Viii and P . 0: U di ana 
Dist: Karniup (Assam) 

Sri Manzil Ghori 
5/0 Sri Azizan 
Village and P.0: Changmaguri 
District: Kamrup (Assam) 

Md. Kadar All 
5/0 Late CharLnur All 
Village and P.O: Kathia 
District: Kamrup (Assani) 

I 

C 

licants. 

b 

) 

Advocates 5/Shri M. Chanda, G. N. Chakrborty, S. 
ath & S.ChoiIdhury. 

- Versus - 

The Union of India 
Represented by the Sectetary to the 
Government of India 
Ministry of Defence 
New Delhi. 

The Additional. Director General 
Staff duties (DGSE) , General Staff Branch 
Army Headquarters, D.H.Q. 
New Delhi. 

Administrative Commandant 
Purv IKarnan Mukhaiaya 
Headquarters, Eastern Cemman'I 
Fort William, KolktU')1 



4. 	Admiflistrat). 	Commandant 
Station Headquarte13 

Rangia, do 99 APO. 

Respondents. 

ByMr.M.U.A 	Addl.C.G.S.C.  

QUAQiL 

S1VARATAN,1.(V: 

The applicants four in numb] were egaged as 

casual lboUre 	
under the respondeflt 	PuU 	to the 

issued by, this Tribunal on 27.2.2002 in 
direCti0  

O.A.N0.80 of 2001 the applicants we1 

temporary statuS as per cc,nmUflication dated 4.122002 

ated 	the. said communi dc 	
: e a: 

)si9ninY temporary status and regulal 
isati01 ct 

workers is also produced as Anne1 -I t:o 
he wri. t fl t  

stat@mt. The appliC itS' case is that 
flDtW 	tafldg 

the 	55 ignmeflt of temporary statuS to all the 

applicants a early as on 14.12.2002 they are not bei 

absorbed on regul 
engaged on casual basis nr being  

basis in Group 'D' post. The 
appiiC8flt cliauienQ the 

communication dated 20.4 .2004 (At 
	:ure1.V) w1 n 

is stated that as per DOP&T 
	

Casual 

L&hOer5 	
(Grant of 2emporar'i Status) Scheme of 

Government of Idia i90 the 
ngaget1t will h e on 

daily rateS of pay, need basis 
	

availabitY of wk 

and that proviSiOfl of ngagemteSPeti 
	o 	d f n t it  



1 	1-- 3 3 

/ ¶ 	: 	
aymept •: minimum salary does not e:<ist. is 

tv 

alsoetated th t pz.esently it in 	po ible to eiploy 

the applicants in vies of the ban on recLuitrnefl and 

that 	the applicants' 	contention 	that subajuGflt 

zecruitees have been employed is not cori-ect 1 1 t is 

the 
further stated., that it will 	tddv.ur of 
It 	 44I 

	

J 1  rQ5pQxdCflt to employ the i' 	rh 

on Lecuitment is 11 ifted and t 	peimi 	n - 	qii1)t1 

vacant 
 1 -1 1   to fill 	the/posts. 

jt. 	7't' Say 	L4*' 	 - - 	 - 

' 	 - 

2 	The 	iespondonts 	have 	filed 	a 	wL.tton 

statement In para 7 of the sai statement it ia sated 

.'as.fo1lows: 

"That with Leyctid to the statements made 
in paragraph 4.6 of the appliatiOri, th 
RespOIlderLtS beg tr statr th - t the 

vaconcies of cci eLvn_y 	o1 o3.Wal 	ii) 

Rangiya and its satellite stion we-'5 
assessed by a station 'hoa::1. of officers 

	

upon the work ioct for 	per i d o 

	

bh 	 j 	EeouI.rUd t 
'ILL 	 . 

concurred,hY Cont roller Def'rce Acour,t ,  

Present authorized strençith O 
s 100. As agai nst the .ut'iJ:.?d, only 
84 are posted. There is dficieflCY of 
safaiwalas. The new enolmeflt fr th 
1 posts cr not be done due to bn 

	

of conservancy 	IA1is 
made by thf. Government of India (Copy of 

Army 	Headquarters 	letter 	No 

C/60288/GS/SD7). Civs) dated 27 Sep. 
2004 indicating the bàn on recruitfl1rit is 
enclosed as AnneU'e 'I') As and when the 
RespondentS receiveS the instrUCtiOZ for 

enrolment for the vacant posts, the 	tme 

will he filled up." 

It is further st.tte in para 9 as fol 

.4- 

j V. •' D. 



.::'. 
,Ii 	•..; 

H 
4 

"That allegation in para 5.1 	of 	the O.A. 
and are 	not 	correct.' 	It 	is 	not 	correct 

baseless 	to: state 	that 	large 	number 	of 

subsequent . recruitees, 	junior 	o 	the 

preeent 	applicants 	havø 	hefl 

engaged/appointed and 	ti1.3. working under 
the respondefltS. 	it is submitted that the 

seventeen 	personnel 	mentioned 	by 	•the 

-i": 
,appiiCaflts in the O 	ace emploY 

Tribunal." 	•• •: 	............. directionS of th 	,40&b.La 

:• Li. .••. 
. 	.........

'.. 	'• 	
. 	 ) 	•.. 

learned 	COunSel 	for 	the 
Hear 	Mr.M.Ch8fde, 

learned 	Addl.C.G.S. C. 
applicants and 	Mr.M.U.Fthme, 

for 	the 	raspondentit. 	Mr. 	Chand' 	subrnit 
appearing 

were 
	

assicJr3d 	temporarY statUS 	a 
applicants t 	the 

ibU1al. 	i 
14.12.2002 	and 	that 	this 	Tr n 	the 

on as 

27.2.2002 	(AnneXUr6) 	je 	clear 
dated 

L 	 to the respofld0Zt5 to consider the ueSti° 

0
_gg1ng the applicants in any casual vacancY for

notwithstandil 
th,. time being. Counsel submitS that  

thi5 
dreCi0fl 

the respondents did riot eengacie the 

th 	il0011? 	• tQ 

post even though vacandoe exi.t 	.n 

	

the 	
parLfl?flt counsel also sUbrfl3.tS that the ban otder 

•WS ,isued only. in 2004 whereaS the directi0fl5 to re- 

g , t 	 , 	
•,. 	:' 	 .,. 

engage the app)4CantS were jsued by the 
r ibufla) as 

early. as on 272.2002 and that the applic8flt 

as signed temporarY sdtU5 
ui 	14..12. 2002 . CouflCi(  

..:j.
•  

1.. acordiflglY sub4 	
that the ra$Onit5 were not 

justified in ot 
engaging, the app1iCa5 on casual 

basis thUgh not on regUlar absOrP° 	
Mr. M U. 

hand, 
hed, learned Mdl.C.G 	

, on the other  

___.J_.---------•.--  —.. 	

-.................... 

'a 



IX 

submits that even after assignment of temporary status 

the app 1.1. ca:xi t: can be p reV icled wi t: h work cnl y when 

there is work of the nature earlier done by them. He 

also submitted that in ;iew of the ban on recruitment 

imposed by the Central Government there is nc ue3tion 

of any absorption of the applicants in any regular 

at present 
Group 'D' postevt?n though vacancies do e 

4. 	1dmittedly, 	the applicants were 	ssiqned 

temporary status as eai..Ly as on 11 

Tribunal in: the judgment dated 27.2.2002 pas:.ed in O.A. 

No. 80 of 2001 had issued direction to consider their 

claim for re-engagement in casual vacancies pending 

regular absorption in Group 'D' post. Respondepts had 

not re-engtged the applicants nor absorbc:1 hem in 

t\\reular  Group 'D' post. It is an admitted case that 16 

;ar:: I ffl::s:1y: 	21I' 
ban on recuitment imposed by the Central Government. 

Respondents have stated that those vacancies will be 

filled up a soon as the ban is lifted •:tnd sanction is 

granLed to till up Llie vacancies. Recjaidiiig the 

contention of the applicants that the persons wIo were 

subsequently assigned temporary st:atus have been 

engaged/appointed and are still continuing, it is 

stated, that the same was done as per the directtion of 

the Hen' ble Tribunal. 

lot 



5. 	
Now the fact remainS that there are 16 

vacancies of Safaiwala. It is not clear as to whether 

the ban on recruitment was there even pri.Or to 

September, 2004 which disabled the respondents from 

engaging the applicantS in the 16 vaqaflLies of 

Safaiwala even on casual basis. Even though thre is a 

ban on regular recruitment to the said poSt5 having 

regard to the fact that the work load of Safaiwalas was 

ngth of Safaiwala was fixed at 
considered and the stre  

100 and that at present there are only 84 persons 

appointed as SefaiWala, I am of the view that 1iiecti0fl 

ill have to be issued to the respondents to consider 

t e case of the applican ts' herein for engagement on 

\5/ 
sual basis in the 16 y&caflt posts of SafaiWal3. The 

ban on recruitment imposed by the Central Govetrli1ent 

will not stand in the way of making casual eflgagemellt. 

ccordinglY, there will be a direction to the third 

respondent to consider the case of the applicants' for 

en
gaging them on casual basis in the 16 vacan poetS of 

SafaiWala pending decision on ban. recrUitm0.t in the 

said post imposed by the Central Government. This 
will 

be done within a period of three months fro the date 

of receipt of this order and the decision taefl thereon 

will be communicated to the applicants immediatelY 

t0t of the 
thereafter. The 	

jestiOfl of regular abSOrP  

appliCantS to the Group 'D' post, namelY, the post of 



seniority in the list of persons who are assigned 

temporary status immediately on lifting the ban on 

recxujtment. 

The Original Application is disposed of as 

above. The applicants will produce this order before 

the concerned respondent for compliance. 

sd/VICE D-4AIi1'RN 
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Mnik Chanda 	 38-' 	 : 2522998 

Advocate 	 ye Lane - 7 

Gati High CoUrt 	 Liachit Nagar 
uwahat - 781 007 

Ref. No 	 - 	 Dat? 

QIJ.CE 

F rum: 

Jani1: Chauda 
-\dvc,cat' 

10. 
Th A wistrat1V (T111' 

Station -T.Q.Rafl 
C. '0. 

Sub:- Ei 	rnn' absflfl ionf lh:fltM M CZIMUa1 Iab ur v1n' ai 	ft 	ra% 	slatus 

hck 

My Cllnt:- 	 D 
 PUi SahaiL 

Mci. 	au 	cdi. Reid;ul ut' 0  
P.S Rania Dist- LamnP. Assarn. 1d.\VaIid Ah. \ iii- Lhiuhan 
I. P.0- Rana. Kanifup. ?.Th ,1csiim J1. li!- Mrara. P.d)- Rangi1. 

\Id. Selimuddin Ahnid. S 0 Danha A. \ iii. Fikufl. P. - 

Titkuri. Dit. KamnJp Aam. 

Dat' S 

	

Und'i': th' its ction of m c!ints I do !b1; 	"ou 	iotiC fur 

alSC11)tiOfl 
of my cijntS a or dictIon *':cd tv th caincd i'1rihiliial in 

..j 	z 	I 	 .......... 
' 	'\' ............. 	' ' 	' .. 

its jt 	III I1U JUt VLI(cu 	
%fl 	1_ • tl •,tItI. 	 fl 

s dll as 	-\.o 7:O2 	spec tively. Ti is rde ant to mention hcre that there as a 

spc1±iC dirciiofl for c0nft1nCflt of tnlporai' slams m mY iientS an threaer 

tuEthet cwjdeiat n of theft te'UL't .t 	
and till 	 t 	h exi 	tC 

r i.kfl1 	vcic 1 rher dvo 	ii 	e hL: 	1h' 	imt flV 

	

allIci tel 	t 	:itu ha 	aIIL'd to 

mY 	but no ip ha: bII ak 

 

to 	thn; in .dcc ifl 	It i quiL 

Jai h 
 u 

iit d 	1 	1nt iiIci p s cd tU th 	ut 	'i 011Udd111 	1ud tid othr:,! iii 

U. \ flfl. 	ot 	toT. 	lmefe iRe IL nieI hThtin; lia 	
peei iaIi ob rvL:d that 



H 	 H Minik Chanda 	 - 	- 	 : 2522998 

Advocate 	 Bye Lane - 7 

Gauflj High Court 	 Lac,it Nagar 
Guwahati - 781 007 

Ref. Nc1......r... 14 \a 	iie 	ifl aiilab 	as sueh tileic i u' 	ustificu.ii 	flifi- 

ConsiUsralion of enaienient ot the :ipphc;mi.s as per direction of the learneu h'ihimai. 
Theie!ore you arc iequcsted to con.ith.r In Mcc to m 

client.s aiaInst the avajlal,ie vaoatwits of s.onservanev safaiwala within 30 days horn 

the date of receipt of this note failina which mv cfleiits will t'e at !ibern: to approach 

the apprcprate fbrum 1x violation of the court's order. Your dcisioo in thi regards 
mv kindv hc mmuricatcd o th un rincd or 1c,  n1v 

possible. 

I I!Iflkifl'. 10 1.1 

CNI i 
ianih 

TY'ioosT 
r1JPHff.( cro 71OO1 

I 

• 	•: 	• Ccnter ft:2Ct-Ccx1eWL.OI 	
0 

TaA11:ft(I 	(I11)T,S H Q Ft3IA 
• C/O9910 

Wt:1jrins, 	 •• 
• 	 rit22.00 	(X3/12,'2(X)5 	1:09 

j. 



2522998 
0 	 Bye Lane - 7 	H 

ILachit Nagar 
Guwahati - 781 001 

7 Manik Chanda 
J 	AdJcate 

G)iati High Court 

Ref. No........... 

NOTICE 

Fro rn 
ManikC1ada, 

A1voc4e. 

The Adrniris1r)ive 
Station H.Q- Rang'a, 
C/99APQ. 

Sub - 	gzgenebAbccror of my ctie,rtt ac .€isuf Lbcur vhu hjq 
beth anedtemrry sias. 

tvjyCtik- 	Dhar3 Th- ar P. Si cs! icLukunc1 Rni I)ac 
of v?[1ge No. 1, Kakula, 1'.C7- 

1(mrup, I\cam. 

. 1J.r 

Ui4c'r im0mclion.i. of wy cNervi abovc ramed, I do Jierebtj gWe you 

this Nofice for ga'1corp1on 44 my ctn c pv dron p;ed 

by the tr'k Ceiri1 T'u1 y4e it' ju.1gm.d and 

orth?r cl1e. I5.0.200J in O. N0. 2I/9. I 	rJ b 	your ic4k +o the 

fctTh (he f1bk Tribv,af i 	 ckarly 

cnfe 	prry 	-Io my diett and 1hereafler h •cciider Sc rtgulr 

abc'pUon anct utiL th€i to r-egage my cIit n any cia 	ccy, But 

u,tkrivaeI, al1 	4mr 	I'a hn grt'dfuwiy 1kL iJ4- 

Jf, 



- --------.-- 

vla'iiik Chanda 
Advoc , te 
Gauhati High Court 

Ref. No........... 

-11 - 
2522998 2  

iye Lane - 7 
Lachit Nagar 

uwahati - 781 007 

vnur 	Nn. 3( ..............12n),, 
 

t -c"n 	hni in :;'.'tvc. 1 	 ;?iquI 	order 

in 	- •: c' e( t tir!*din --iwl ird O. k JA 	rt I. :;. 	2004 

uc Ieatnec4 1. ii !i 	'ca.!iy c .''tvcd that th.:r ifC 14 vac,int 

av;1;h' 	d 	th-r 	 f'.r non- 

ondvr,titin uf 	 ni i;1 rii 	 : 	n.ini' d v, j-;t'r, dir'tinn of 

the I 	iieiL :ert 	4411iLtr1y 

, j(1j 	l4 	 fY. 	-A 	t 

&Ct 	o cn'k1er 

. 	ptof 7 1' 	11 jfl 	i 	nnp 

- hj viIhin 30 Ikhrti day; 

f 

tu3n of 

Ti 4L-1.. 	. 	
... 	 ':-- 	•.•- L- 	 ;. 	 I:V.:. 1i 	111t'!ti'.t-ed 

fl1 'V ' 	 -vI h in t1t 	i-i&tiu , t. 

' t ur 

.k 
.I._ 	 --S.. 	 - 	 - 	 - 	 - 

NT KNSURED 	- - 
T 	 tG. 

Am.à
k
it of Saws aMXC4 R 	P. 

t 	1 11350  ..  
èeved a RCteri 	... ..-•---• 

- 	A 	 \tW.I3 	 .Q$+-4i.**4,*".4 	*•SS 
- 	- 	 C) 	qfto3lf1 

Signature ofRefr!40ffic*?7 



.f .  0 

' I  

h 	 /• :;'? 

. 	A 	 ..: 4/ ?' :.; • •• 	.. 
0 	 ... 	... 

e 1('mjflj.8triLive Copnitnder, 

Iricr, I1ed ..urter. 

L:ted 19th September,2005. 

Judenient pnd order &t.rd 12.6.2002 passed 

ir C.A.O. 7/2002, 

Md.rifiuruddifl )\hrred-s- 4.he Union of Indi &Ora. 

SubS- 	Eecjucst for en rjemen os csti1 LibouE. 

Sir, 

Iepecttu11y ,1 1It0 81,Ite h1t vide order 

'ted 12.6. 2002 in O.. 7/2002 I wris çiven TenpoEary sttea by 

the II n'hie c.A. i.Gnnhriti rind ncorc3inçly I wis cnlled for 

to join in h" post of crsu 1 Lhour with tempor8r' stntus. 

3ut Un for Ll)L1'j I WPS not. 11 ()t'Ed to join Jfl the CeU3UTh1 

Lrbour ,btt suçseweritly I wri8 refused to joir] in the post. 

Asper direction of the CA.. in 0.A 

I ouclit to hrve been en aged is c,uS1 1bour in th I-Ied 

uirtCr 	mçy 	nd hence temporrizy stjtUS 	is çiven to tbx 

nie.But I W8 not ,110wEd to join. 

I ,therefOre reueSt. ou ki cily &.loW me 

to join in the post of c1i8url Libour in Krncyfl 110 4a nnci 

lbliçP. 
Yours j0ithful],y 

'ci. Selimuddin Ihmed 

/o Dhiuu;h1 A1i 
i11.rit}uri, p.O.Titkuri 
Dist.K,rruP.AS5flm. 

19.9.05 

Enclo.d herewlthS -.. '--.- 
Copy  j u& n erjt drited 12. U. 2002 	ed by U c CA,( s'thflti 

Copy of le .ter dated 14th i:eciier,20O2. 
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StaAn Headouárter&, 
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AP?QiNTt UT LF TtR FOR CASUAL LArbURER 

	

• 	 ., 3k L?•---6 	r 
, 	. rC(ej to The Hon ble CAl cioCision dated 30 JUn 2005 

You -sre rqued fo reeort to frus MC) for aPtxjintment as CJa1 
Libo'r in accordrc with Ihe decjior, of 1-{br,'bte CAT. 	

.•.. 
• 

1 ne terms ana r.ortd:Uons ot your service as Casti ,bi Labourer woua bet as per py fixed by Th GcvemmeM of Msm, OIfce of the Comrnjoncr ACSAM Guwnau. 16 fetter No. ACL. /Uu4/4U/ datea uV 

	

ep 2UU4 	 wos Imem. 	 . 	 . 

Yuu " 1 " 0  ht(ODv iniormed 3nd directed to report to tndersEanad aonrnrn ihc lal lowing cv1ifc 	 S 	 • 

(1 	Lducaiion 	flU311tfcatiôn ceItIcarc. it any, 	
•• 	, 

in 	F c ~ m CIjiOtit r - sooa z ize ohOtoar'aors thrce CODIGS 

ot a -jo tram Concerned Distrith Ristrar it eclucatiolai 
. not hki. 	 . 	 -. 	

• W 	Ct-I$ifcakL 	cm 	IocaIIncrrn3nont 	addic s S 	Trom 	vIHacio.. 

4•4,:t 

	

) 	c1j 	(:rflFICZtO 	 . 	 . 	• 	 ••4 
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VAKALATNAMA 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAIIATI BENCH: GUW&EJATI 

O.No. 	 /200 

-Ys- 

.Appiicant(s) 

..ResDondent(s) 

Know all men by these presents that the above named Applicant do hereby appoint, 
nominate and constitute Sri Manik Chanda, Sri s .TI>A ,. C1'lljeJ1 and Sri 

pt. Cj4ov<'P3' Advocate(s) and such of below mentioned Advocate(s) as shall accept 
this VAKILATNAMA to be my/our true and Ia\\iii  Advocate(s) to appear and act for 
me/us in the above noted case and for that purpose to do all acts whatsoever in that 
orinchon inQ l ueUg dcposuillg 01 d1 awing raoney.. firung in or tau-na out papcis decds 

of composition etc. frr me/us and on my/our behalf and I/We agree to ratiIi and confirm 
all such acts to be mine/our for all intends and purposes. In case of non-payment of the 
stipulated fee rn tull no Advocate(s) shall be bound to appear and/or act on my/our 
behalf 

In witness whereo€ I/We hereunto set nn/our hand on this the 	day of 
2OO 

Received from the Executant. Mr. 	 ) And accepted 
satisfied and accepted. 	 Senior Advocate4ili lead me/us in the case. 

.Ad'tocate 	 Advocate 	 Advocate 



 

$ 

NOTICE 

 

1 	- 

Subrata Nath. 

Central. Administrative Ijibunal 
Guwahatj Bench. Guwahatj. 

Shri G. Baishya 

Central Adnjjnjstratjve Tilbunjil 
Guwahatj Bench. 
(Juwahati. 

Sub: - O.A. No, 	/2006 
Md. WahetI All & (irs. - Ts- Union of India & Ors, 

3ff. 

Pkia t4k nvtic thM thr, abovc. OriginAl 4piiiion, 4 Qvpy whrcof i 
enclosed herewith for your irdbrinaiion and necessary action, is beiig ii1d belbre 
this Fon 'ble. Central Admi istrative Tribunal today. 

Kindiy acknowJed recejot of A. same, 

'rhan1th you. 

u'iJllY 

±(eccIveU Copy 01 [lie Ungirial Applieaiioi 
Consisting psges 	ncLdjg Annexure. 

QA 
L 

(0. Baishya) 

- 	 .. 	 .. 


